
rPNTRAL ADMINISTRATIVE TRI8USA1. Os^
P&TWr.lPAl RPWCH.. MEW DELHI /PRINCIPAL BENCH, NEW DELHI

OA NO. 1738/2Q0?

This the ?5th day of October, 2002

K0N'8!,.E SH., KULDIP SINGH, NEMBER (J)

Smt. Munni Devi Wd/o Lt. Shri Parss Ram.
R/o T~38A, Delhi Cantt, Railway Colony, _
Opposite Nan gal Ral, Delhi Cantt--10. . .Appl icars (c

(By Advocate; Sh. Vogesh Sharma)

Versus

K  Union of India through the General Manager,
Northern Railway, Baroda House, New OelhL

2. T !'■! e D i V i s i o n a 1 R a i 1 w a y M a n s g e r ,
Northern Railway , Bikaner Divislssn.
Bikaner.

3. Asstt. Divisional Engineer.
Northern Railway , Delhi
Meter Gauge, Delhi Queens Road, Oelfei.

^4: Junior Engineer (H)
Northern Railway , Bikaner Oivisien.
Meter Gauge, Delhi Queens Road, Delhi.

5. Shri Mernant Kumar, working as Mali Khallasi.
C/o Junior Engineer (H),
Northern Railway , Bikaner Oivisisn.
Meter Gauge, Delhi Queens Road, Delhi.

( B y A d V o c a t e ; S ?•;. B. S. .1 a i. r?)

^.E..ji._i._R mmj.

Sh.. Kill dip Singh, Member (J)

Applicant has impugned vide Annexure A-) vide which hc^

has been transferred from Delhi Cantt. to Gar hi Harsaru

(Haryana). One of the main ground to assail the order fff

transfer is that the transfer has been made in the mid of

academic session as applicant has two young children going to

school and it is difficult for her to get them admitted in the

school at GJarhi Harsaru in the mid academic session.

I  direct that transfer be not acted upon tilA 31.3.2003.

Applicant has given a specific undertaking to this Cour t ttet.

applicant shall resume her duty on transfer on 1.A.20 An



undertakina crivan bv ths aoDlicsnt. is accsotsd bv the Court..,

So t'j"3ns,T<^r Qrcl&r

stands disoosed of\

k'SDt. 'in Sitaov'S.nce t.I'll 3 1 ^ 3, ?00^i OA.

f KUtOIP SINGH )

iviefflber CJ)


